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23-11-2021  

Learned counsel of the petitioner is present.  

Today is fixed for C/D and Injury Report. C/D 

and the Injury Report of the victim has been received on 

today.  

The bail application vide petition No. 

No.1183/2021 dated 28-10-2021 filed by the accused/ 

petitioner Md. Asadul u/s 438 of CrPC for granting pre-

arrest bail to him in connection with Dhekiajuli PS Case 

No.613/2021 corresponding to GR Case No.3624/2021 U/s 

294/506/326/34 of IPC, is taken up as the case diary and 

injury report of the victim as called for have been received 

on today. 

Also perused the instant bail petition. Heard 

both sides on the instant petition.  

  Perused the case diary. The prosecution story 

in brief is as follows that on 19-10-2021 the complainant 

Md. Sahar Ali lodged an ejahar before the O/C of Dhekiajuli 

Ps alleging that complainant went to the house of accused 

as well as his maternal uncle to bring an amount of 

Rs.20,000/- (rupees Twenty Thousand) only which was 

borrowed from his brother Md. Jafar Ali one month ago, 

then the accused along with Ali Mohamad and Rohima 

Khatun rebuked the complainant with some slang words. 

After that the accused Rohima Khatun caught the color of 

the shirt of the informant and accused Md. Asadul 

assaulted him with a piece of wood on his leg. Thereafter 

the accused persons took him to a paddy field about a 
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distance of 1 Km from their house and left him on that 

place. Later on, he was admitted at TMCH.  After receiving 

the ejahar, the O/C of Dhekiajuli PS registered a case upon 

the instant ejahar as Dhekiajuli PS Case No.613/2021 U/s 

294/506/326/34 of IPC and started investigation thereon. 

Now, apprehending arrest in connection with this case, the 

accused/petitioner has filed the instant petition u/s 438 of 

CrPC seeking pre-arrest bail.   

From perusal of the case diary it appears that the 

case was registered U/s 294/326/506/34 of IPC. It further 

appears from the injury report of the victim Sahar Ali that 

the nature of injury sustained by him is grievous. Further, 

in the injury report it is not mentioned which weapon has 

been used. However, his grievous injury was not done by 

any dangerous weapon or means. That being so, I do not 

find any case under Section 326 of IPC rather, it prima-

facie appears that there is a case u/s 325 of IPC which is 

clearly bailable. All other sections of this case are also 

bailable. Therefore, there is no question of granting pre-

arrest bail in this case. Consequently, the prayer of pre-

arrest bail filed by the accused/petitioner Md. Asadul 

stands rejected.    

 Let the case diary be returned to the IO. 

Inform the O/C of the concerned Police Station.  

Misc. Crl (Bail) case is disposed of.  
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Asstt. Sessions Judge  
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